ITEM NO.5 COURT NO.3 SECTION IVA

SUPREME COURT OF INDTIA
RECORD OF PROCEEDINGS

Petition(s) for Special Leave to Appeal (C) No(s) .8415/2015

(Arising out of impugned final judgment and order dated 06/02/2015
in RFA No.1316/2011 passed by the High Court of Karnataka Circuit
Bench at Dharwad)

M. NARAYANAMMA Petitioner (s)
VERSUS

LAKSHMIDEVI AND ORS. Respondent (s)
(With appln. (s) for exemption from filing O.T.)

Date : 31/08/2015 This petition was called on for hearing today.

CORAM
HON'BLE MR. JUSTICE ANIL R. DAVE
HON'BLE MR. JUSTICE ADARSH KUMAR GOEL

For Petitioner(s) Mr. S.N. Bhat,Adv.

For Respondent (s) Mr. S. Nagarajan,Adv.
No.1l Mr. C. Kannan,Adv.

UPON hearing the counsel the Court made the following
ORDER

A letter has been circulated by the learned counsel
for Respondent No.l1l seeking adjournment for filing
counter affidavit.

Counter affidavit may be filed within three weeks
from today.

Rejoinder affidavit, if any, may be filed within
three weeks thereafter.

List the matter on 16 November, 2015.
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